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_RULUVANTPARTICULARS
1| Name of comorate deblor M8 BFIP ENTERPRISES PRIVATE LIMITED
2 oot of 1.\.“11..5.}@@: cotporata dubtor | 06:12:2000
Iy under which comorala doblor e Gompanios Act = 1056; ROC, Vijayaveada

oot r_p:ugalmmi
4 t'qu:n.\ Wentity No. Oleorporato dablos UabA00AR20001TC062119

% .\,\t.-|*~'.'-._ul_ll-lvn-|l\]-'.|h\ll!| olfien and I No, 7104, Raghavandro Nagar, Sotyanorayona
ool offve (iF any) of carpota dablor | Purain; Trupall, Chittoor, Andhra Pradosh-517507
o [ Inselvency commancamant dato (n 26012023 (Ordor won pronounced on 26,01.2023

respact of comuorato dublor roculvad by IRP on27.01.2023) !
b Aa por FHon'blo NCLT, Amarmaval ordar in CP(1B)
No: 126//AMIR2022 dalod 20,01.2023

i ILE SIIIﬂ\.‘Ill‘t_’l dato ol closure of Insolvoncy | 26.07.2023 (180days from the dale of
rsolution process commoncomant of Insolvancy)

g [Nama ond' registralion: numbor of the| KANTIPUDIVENKATARAJU
mmllmncy professionnl acting as Intorlm|Roglstration No:
resolution profossional IBBI/IPA-002/IP-N01125/2021-2022/13675

3 ﬁad‘dross and c-mall of the Interim|D No: 4-198, Manlkya Nagar, Valasapakala,
%beiulmnpmlessionm,nsmgistnmdwi[h Kakinada - 533 005, Easl Godavari District|
0 Board Andhra Pradesh. E-Mall: bfipibc@gmail.com
10| Address and e-mall (o bo used for Same as given in SLNo.9
comespondence with (he Inlerim resolution
professional
11| Last dale for submisslon of claims 10022023 (14 days from the date of order recerved by IRP)

12| Classes Ole'BdIlOTS. if:any, under clause(b) Nol'Applicable as per the information ayailable
of sub-section (6A) of section 21, ascertained| wilh IRPlill dale
Dy the Interim Resolution Professional

13{ Names of Insolvency Professionals identified o Not applicable
ad as Authonsed Representalive of creditors in

a class (Three names for.each ciass) . i
14 /(a) Relevant Forms and Web Link: www.ibbi.gov.in/nhome/downloads
(b)Details of authorized representatives | Not Applicable as per the informalion available
are avallable: with/IRP

1. Notice is hereby.given that the National Company Law Tribunal, Amaravati Bench, has ordered /
the commencemenl of a corporate insolvency resolution process of the Mis BFIP Enterprises

Privale Limited on 25.01.2023 (Dale of receiptof order by IRP27.01:2023) =~ -
2. The creditors of M/S BFIP Enterprises Privale Limited, are hereby called upon to submit their
claims with proof on or before 10-02-2023 lo the intenim resolution professional at the address
mentioned againstitem 10:
3 The finandal credilors shall submi their claims wilh preof by electronic means only. All other
credilors may submitthe claims with proof in person, by postorby electronicmeans.
4. Afinancial creditor belonging (o a class, as listed againstthe entry No. 12, shall indicate its choice
of authorised representative from among the three insolvency, professionals listed against entry
No.13toaclas authorised representative of the class in Form CA: NotApplicable.
w2 clalm may. be submitted in their specified forms. FORM B - Proof of claim by operational

s excep! Workmen and Employees; FORM C - Submission of claim by financial credilors;
_ Submission of claim by financial creditors In a class; FORM D- Proof of claim by a
dah or an Employee; FORMTE - Proof of claim submitted by authorised representative of
4@ dn and Employees; FORM F -Proof of claim by credilors (Other than finandial creditors and
Aastbnal credllors). These: forms may be downloaded from the portal of I1BBL le,

3/bbi.qov.In/home/downloads. .
S 7he mgatoriup,for"gmhlblling, inter alla, all types of sulls, recavery aclion against the said
rporalel deblor under Secllon. 14 of (he IBC |s ordered with effect from the insolvency

i ntil the Hon'ble
-eficement date llll completion of corparale insolvency resolution process oru
al Company Law Tribunal'approves the resolution under Section-31(1) orpasses an order for

s i . is earller.
duidalion of cor, rate deblorunder Section 33, whicheveris ea

b N 'Sutl;misslon of fa?s% or misleading proofs of claim shall attract penallles.

\,&y KANTIPUDI VENKATA RAJU
Daleg28 01 2023 o BBy R a1 203273675

g lon No: ; =

Place: Kakinada Registrator Validity of AFA - 18.07.2023
__—l_—— ——— —
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